| TEM NO 31 COURT NO. 12 SECTION 111

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 18745/ 2014

(Arising out of inmpugned final judgnment and order dated 10/04/2014

in CEA No. 50/2014 passed by the H gh Court OF Judicature At

Al | ahabad)

M S | NDI AN COFFEE WORKERS COOP. SCC. LTD. Petitioner(s)
VERSUS

COW SSI ONER OF CENTRAL EXCl SE &

SERVI CE TAX, ALLAHABAD Respondent ( s)

(Wth interimrelief and office report)

Date : 22/08/2014 This petition was called on for hearing today.

CORAM : HON BLE MR, JUSTI CE MADAN B. LOKUR
HON BLE MR JUSTI CE C. NAGAPPAN

For Petitioner(s) M. M Y. Deshrukh , Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER
There is a letter for adj our nnent on account of
per sonal
reasons. The matter stands adj our ned.
( MEENAKSHI  KOHLI ) (JASW NDER KAUR)
COURT MASTER COURT MASTER
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